
State Vs. Virender Sehbag
FIR No. 241/2020
PS GTB Enclave

U/s 379/34 IPC

31.08.2020

Third application for bail is filed on behalf of applicant / accused Virender Sehbag

Present:- Mr. Ritender Singh, Ld. APP for State.(On WebEx)
Mr. Durgesh Kr. Dwivedi, Ld. Counsel for applicant / accused. (On 
WebEx)
IO SI Sonu Kumar in person ( on Webex).

Court proceedings have been conducted through video conferencing,

CISCO Webex interface.

IO has already filed reply to the bail application. Copy already supplied.

Heard. Record perused. 

Considering the overall  facts and circumstances of the case and the

gravity and nature of the offences and the manner of commission of the offence and

accused is habitual offender involved in several other cases, therefore, no ground for

grant of bail is made out. Accordingly, application for grant of bail of accused Virender

Sehbag is dismissed.

Copy of order be uploaded and sent to all  as per circular no. 2204-

2221/D & S J, Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

31.08.2020
Certificate:

The proceedings are conducted through Video-conferencing CISCO Webex interface.
Audio as well as video was clear throughout the proceedings and the connectivity
was also proper throughout the proceedings.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

31.08.2020



State Vs. Ishwar Tomar
FIR No. 96/2020
PS GTB Enclave

U/s 365/394/34 IPC
31.08.2020

An application for bail is filed on behalf of applicant / accused Ishwar Tomar

Present:- Mr. Ritender Singh, Ld. APP for State.(On WebEx)
Mr. Jatin Sharma, proxy counsel for applicant / accused. (On WebEx)
IO SI Yogesh Vashisth in person ( on Webex).

Court  proceedings  have  been  conducted  through  video  conferencing,  CISCO

Webex interface.

IO has already filed reply to the bail application. Copy already supplied.

Proxy  counsel  for  applicant  /  accused  submits  that  Mr.  Rajan  Sharma,  main

counsel for the accused / applicant is in personal difficulty and will not be able to appear today.

Proxy counsel seeks passover for taking instructions.

Put up at 12.00 PM. 

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

31.08.2020

At 12.00 PM

Present:- Mr. Ritender Singh, Ld. APP for State.(On WebEx)
None for the accused / applicant.

Reader of the court submits that Mr. Rajan Sharma, main counsel for accused has

telephonically informed that he wants to withdraw the bail application. An e-mail in this regard is

also received on court e-mail. In view of the aforesaid, present bail application is dismissed as

withdrawn. 

Copy of order be uploaded and sent to all as per circular no. 2204-2221/D & S J,

Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

31.08.2020
Certificate:

The proceedings are conducted through Video-conferencing CISCO Webex interface. Audio as
well  as  video  was  clear  throughout  the  proceedings  and  the  connectivity  was  also  proper
throughout the proceedings.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

31.08.2020


